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AMEA/ORDER

PER S.S. VISWANETHRA RAVI, AM:

The captioned appeal filed by the Revenue pertaining to Assessment Year
2013-14, is directed against an order passed by 1d. Commissioner of Income Tax

(Appeals)-12, Kolkata dated 08.02.2017.

2. The CBDT has issued Circular No. 3/2018 dated 11.07.2018, whereby the
monetary limits for filing of appeals by the Department before Income Tax
Appellate Tribunal and High Courts and SLP before Supreme Court have been
increased as a measure for reducing Litigation. The revised monetary limits laid
down in para-3 of this Circular and the manner of computing tax effect as laid

down in para-4 of this Circular are as follows:

“3 . Henceforth, appeals/ SLPs shall not be filed in cases where the tax effect does not
exceed the monetary limits given hereunder:

SI. No. Appeals/SLP’s in Income-tax matters Monetary Limit (in Rs)

1. Before Appellate Tribunal 20,00,000/-
2. Before High Court 50,00,000/-
3. Before Supreme Court 1,00,00,000/-

3. In para-13 of the said circular it has further been clarified that the revised
monetary limits will apply retrospectively. The relevant para-13 of the Circular

reads thus:
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“13. This Circular will apply to SLPs/appeals/cross objections/references to be filed
henceforth in SC/HCs/Tribunal and it shall also apply retrospectively to pending
SLPs/appeals/cross objections/references. Pending appeals below the specified tax
limits in para 3 above may be withdrawn/not pressed.

4. In the present case, the tax effect in this appeal by the Revenue is less than
Rs.20,00,000/-. This appeal had been filed by the Revenue on 19.05.2017 and
was within the monetary limit in the form of tax effect for filing appeals before

Tribunal.

5. In view of the above, the appeal filed by the Department is dismissed in

limine.

8. In the result, the appeal by the Revenue is dismissed.

Order pronounced in the open court on this 13/12/2018.
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